
FORM A 

PUBLIC ANNOUNCEMENT 

 (Regulation 14 of the Insolvency and Bankruptcy Board of India (Voluntary Liquidation Process) 

Regulations, 2017) 

FOR THE ATTENTION OF THE STAKEHOLDERS OF M/S. REACH TO TEACH PRIVATE LIMITED                            

1.  NAME OF CORPORATE PERSON REACH TO TEACH PRIVATE LIMITED 

2.  DATE OF INCORPORATION OF CORPORATE 
PERSON 

14-12-2007 

3.  AUTHORITY UNDER WHICH CORPORATE 
PERSON IS INCORPORATED / REGISTERED 

ROC Mumbai 

4.  CORPORATE IDENTITY NUMBER / LIMITED 
LIABILITY IDENTITY NUMBER OF CORPORATE 
PERSON 

U80900MH200PTC176777 

5.  ADDRESS OF THE REGISTERED OFFICE AND 
PRINCIPAL OFFICE (IF ANY) OF CORPORATE 
PERSON 

501, Raaj Chamber, CTS No 115, New 
Nagardas Road, Andheri Subway Road, 
Andheri (East), Nagardas Road, Mumbai, 
Mumbai, Maharashtra, India, 400069 

6.  LIQUIDATION COMMENCEMENT DATE OF 
CORPORATE PERSON 

10-02-2026 

7.  NAME, ADDRESS, EMAIL ADDRESS, TELEPHONE 
NUMBER AND THE REGISTRATION NUMBER OF 
THE LIQUIDATOR 

R.Bhuvana 
IP registration IBBI/IPA-002/IP-
N00370/2017-18/11036 
C/o  Akshayam Corporate Advisors Private 
Limited 
5th Floor West, Old No. 23 & 24, New No. 
37, Chamiers Towers, Chamiers Road, 
Teynampet, Chennai 600018 
Cell : 9789982805 
Email id : 
bhuvana.r@akshayamcorporate.com  
 

8.  LAST DATE FOR SUBMISSION OF CLAIMS 12-03-2026 

 

NOTICE is hereby given that M/s. Reach to Teach Private Limited has commenced voluntary 

liquidation on 10-02-2026. 

The stakeholders of M/s. Reach to Teach Private Limited are hereby called upon to submit a proof of 

their claims, on or before 12-03-2026, to the liquidator at the address mentioned against item 7.  

The financial creditors shall submit their proof of claims by electronic means only. All other 

stakeholders may submit the proof of claims in person, by post or by electronic means.  

Submission of false or misleading proofs of claim shall attract penalties.  

 

R. Bhuvana 

Liquidator – Reach To Teach Private Limited 

Date:14-02-2026          

mailto:bhuvana.r@akshayamcorporate.com
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DYNAMIC MICROSTEPPERS LIMITED

CIN: L45206MH1985PLC036261

Reg Office: 506, Marathu Arcade, Above Axis Bank, Near Garware Subhash Road, Vile Parle

(East) Mumbai - 400 057, Maharashtra, India. Tel No.: 022-26842631

Fax No.: 022-26842631 Email id: dynamicmicrostepperslimited@gmail.com

Website: www.dynamicmicrosteppers.com

EXTRACT OF THE STANDALONE UN-AUDITED FINANCIAL RESULTS FOR THE QUARTER

ENDED DECEMBER 31,2025

Notes :

1 The above is an extract of the detailed format of quar terly un-audited Financial

Results filed with the Stock Exchanges under Regulation 33 of the SEBI (Listing

Obligations and Disclosure Requirements) Regulations, 2015. The full format of the

quar terly un-audited Financial Results are available on the websites of the Stock

Exchange (www.bseindia.com) and the website of the Company

(www.dynamicmicerosteppers.com)

2 Previous year's figures have been regrouped/rearranged wherever necessary to

make them comparable.

3 The above results, has been reviewed and recommended by the Audit Committee

and approved by the Board of Directors at its meeting held on 13th Feb , 2026 as per

Regulation 33 of SEBI (Listing Obligations and Disclosure Requirements)

Regulations, 2015.

1 Total Income from operations - - -

2 Net Profit (+)/Loss for the period (before tax,

Exceptional and/or Extraodinary items) (432,703) (1,644,854) (205,330)

3 Net Profit (+)/Loss for the period before tax

(after Exceptional and/or Extraodinary items) (432,703) (1,644,854) (205,330)

4 Net Profit (+)/Loss for the period after tax

(after Exceptional and/or Extraodinary items) (432,703) (1,644,854) (205,330)

5 Total Comprehensive Income for the period

[(Comprising profit/Loss for the period

(after tax)

and other Comprehensive Income (after tax)] (432,703) (1,644,854) (205,330)

6 Equity share capital 34,488,000 34,488,000 34,488,000

7 Reserves (excuding Revaluation Reserve)

as shown in the Audited Balance Sheet of the

previous year - (47,745,903) -

8 Earning per share (of Rs. 10/- each)

for continuing and discontinued operations-

a. Basic: (0.13) (0.48) (0.06)

b. Diluted: (0.13) (0.48) (0.06)

Amount in INR

Particulars Year

ended

31.03.2025

Corresponding

3 months

ended in the

Previous year

31.12.2024

Quarter

ended

31.12.2025

Sr.

No.

Standalone

For Dynamic Microsteppers Limited

Sd/- Ashwin Shah

Director DIN: 03115009

Place : Mumbai

Date: 13/02/2026

FORM A
PUBLIC ANNOUNCEMENT

[Regulation 14 of the Insolvency and Bankruptcy Board of India (Voluntary
Liquidation Process) Regulations, 2017]

FOR THE ATTENTION OF THE STAKEHOLDERS OF
M/S. REACH TO TEACH PRIVATE LIMITED

1. NAME OF THE CORPORATE PERSON M/S. REACH TO TEACH PRIVATE LIMITED

2. DATE OF INCORPORATION OF
CORPORATE PERSON

14-12-2007

3. AUTHORITY UNDER WHICH
CORPORATE PERSON IS
INCORPORATED / REGISTERED

ROC MUMBAI

4. CORPORATE IDENTITY NUMBER OF
CORPORATE PERSON

U80900MH2007PTC176777

5. ADDRESS OF THE REGISTERED OFFICE
AND PRINCIPAL OFFICE
(IF ANY) OF CORPORATE PERSON

501, Raaj Chamber, CTS No 115, New Nagardas
Road, Andheri Subway Road, Andheri (East),
Nagardas Road, Mumbai, Mumbai, Maharashtra,
India, 400069

6. LIQUIDATION COMMENCEMENT DATE
OF CORPORATE PERSON

10-02-2026

7. NAME, ADDRESS, EMAIL ADDRESS,
TELEPHONE NUMBER AND
REGISTRATION NUMBER OF THE
LIQUIDATOR

R.Bhuvana
IP registration IBBI/IPA-002/IP-N00370/2017
18/11036
C/o Akshayam Corporate Advisors Private Limited
5th Floor West, Old No. 23 & 24, New No. 37,
Chamiers Towers, Chamiers Road, Teynampet,
Chennai 600018. Cell : 9789982805
Email id :bhuvana.r@akshayamcorporate.com

8. LAST DATE FOR SUBMISSION OF
CLAIMS

12-03-2026

NOTICE is hereby given that M/s. Reach to Teach Private Limited has commenced voluntary
liquidation on 10-02-2026. The stakeholders of M/s. Reach to Teach Private Limited are hereby
called upon to submit a proof of their claims, on or before 12-03-2026, to the liquidator at the
address mentioned against item 7.
The financial creditors shall submit their proof of claims by electronic means only. All other
stakeholders may submit the proof of claims in person, by post or by electronic means.
Submission of false or misleading proofs of claim shall attract penalties.
DATE: 14-02-2026 R. Bhuvana

Liquidator–Reach To Teach Private Limited

NOTICE

Tata Motors Passenger Vehicles Limited

Registered Office: Bombay House 24 Homi Mody Street Mumbai

Maharashtra 400001

NOTICE is hereby given that the certificate for the undermentioned securities of

the company has/have been lost/misplaced and the holder of the said securities/

applicant has/have applied to the company to issue duplicate certificate.

Any person who has a claim in respect of the said securities should lodge such

claim with the company as its Registered Office within 15 days from this date,

else the Company will proceed to issue duplicate cer tificate without further

intimation.

Folio no. Name of holder Kind of No of Distinctive

Securities & Securities number

face value

E2T3021232 Trupti Atmaram Equity & 5470 16641596 –

Sukthankaru/g of Rs 2 16647065

Atmaram N. Sukthankar

Suguna Atmaram

Sukthankar Atmaram

Narayan Sukthankar

Mumbai, 10/02/2026 Trupti Sameer Joglekar

Name of the Shareholder/s Folio No. No. of SharesDistinctive Number/sCertificate No.
R0010331
R0010331
R0010331
R0010331

150205
346937
346938
346939

Sr No.
Rajendra Kumar Srivastava
Rajendra Kumar Srivastava
Rajendra Kumar Srivastava
Rajendra Kumar Srivastava

50
10
5
1

1
2
3
4

This is to inform the General Public that following share certificate of ABB India Ltd
having its Registered Office at 3rd Floor Plot No. 5 & 6, 2nd Stage, Peenya Industrial Area
IV, Bengaluru, Karnataka 560058 registered in the name of the following shareholder/s
has/have been lost by the registered holder(s).

PUBLIC NOTICE
TO WHOMSOEVER IT MAY CONCERN

30189823-30189872
39737495-39737504
39737505-39737509
39737510-39737510

The Public are hereby cautioned against purchasing or dealing in any way with the
above referred share certificates. Any person who has any claim in respect of the said
share certificate/s should lodge such claim with the company or its Registrar and Transfer
Agents KFin Technologies Ltd, Karvy Selenium Tower B,Plot 31-32, Gachibowli, Financial
District, Nanakramguda, Hyderabad, Telangana, 500032 within 15days of publication of
this notice after which no claim will be entertained and the company shall proceed to
issue Duplicate Share Certificate/s.
Place: TELANGANA, Date: 14-02-2026

Rajendra Kumar Srivastava
Name of the Share holder
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